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CENTRAL ADMINISTRATIVE TRIBUNAL. 

GUWAHATI BENCH 
Original Appliation No. 50 of 2009 

DATE OF DECISION 25.03.2009 

Dr. Abhinav Gogoi 

.............................Applicant/s 

Mr. B.K. Talukdar & Mrs. N.D. Sarma 
................................ ............................... Advocate for the 

Applicant/s. 

U.Oi. & Ors 

................................ ............ Respondent/s 

Dr. J. L. Sarkar, Standing Counsel for Railways. 

...............................................Advocatefor the  

CORAM 
	 Respondents 

THE HON'BLE MRMANoRANjANiq0HANTy, VICE-CHAIRMAN 
 

•1 

	

	
Whether reporters of local newspapers may be allowed to see 
the Judgment? 

2 
	

Whether to be referred to the Reporter or not? 	
YesfNo 

• 	 3. 	Whether their Lordships wish to see the fair copy 
of the Judgment? 

1 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

GUWAHATI: 

Original Application No. 50 of 2009 

Date of Order: This the 25th Day of March, 2009 

HON'BLE MR. M.R. MOHANTY VICE-CHAIRMAN 

Dr. Abhinav Gogoi 
Son of Sri Pradip Gogoi 
At present working as Senior Divisional Medical Officer, 
Under Chief Medical Superintendent, N.F. Railway, 
Lumding, District Nagaon, Assam. 	 Applicant(s) 

(By Advocates: 	Mr. B.K. Talukdar & Mrs. N.D. Sarma) 

-Versus- 

The Union of India, 
Represented by the Secretary 
Railway Ministry, New Delhi- 110001. 

The Railway Board 
Represented by the Secretary 
Rail Bhawan, New Delhi- 110001. 

The Director General 
Railway Health Services, New Delhi- 110001. 

The General Manager 
N.F. Railway, Maligaon, Guwahati- 7810 11. 

S. 	The General Manager P) 
N.F. Railway, Maligaon, Guwahati- 7810 11. 

The Chief Medical Director 
N.F. Railway, Maligaon, Guwahati- 781011. 

The Divisional Railway Manager 
Lumding, N.F. Railway 
Dist- Nagaon, Assam 
Pin- 782447. 

The Divisional Railway Manager (Personnel) 
N.F. Railway, Lumding 
Dist- Nagaon, Assam 
Pin- 782447. 
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9. 	The Chief Medical Superintendent 
N.F. Railway, Lumding 
List- Nagaon, Assam 
Pin- 782447. 	 Respondents 

(By Advocate: 	Dr. J.L. Sarkar, RIy. Standing counsel) 

O.A. 50 OF 2009 
ORDER(O RAL) 

25.03.2009 
4 

Mr. M. R. Mohanty, V.C. 

Heard Mr. B.K. Talukdar and Mrs. N.D. Sharma, learned counsel 

appearing for the Applicant, and Dr. TI. Sarkar, learned Standing Counsel 

for the Railways (to whom a copy of this Original Application has already 

been supplied) and perused the materials placed on record. 

Seeking a transfer, the Applicant represented to his authorities. No 

heed has been paid to his said grievances' is the subject matter of allegation 

in this Original Application filed under Section 19 of the Administrative 

Tribunals Act, 1985. It is the case of the Applicant that, for the reason of 

certain Rules/Guidelines of the Railways, his case ought to be considered 

sympathetically and on humanitarian grounds. 

1  Dr. J. L. Sarkar, learned Standing Counsel for the Railways, on the 

other hand, states that, having submitted representations, the Applicant 

ought to have waited for a reply/order of the Respondents and should not 

have rushed to this Tribunal prematuiely. 

In the aforesaid premises, without going in to the merits of the matter 

and without waste of time, this matter Is remitted to the 

Respondents/Railways with direction (to the Respondents) to consider the 

grievances of the Applicant (as raised in his representations and 



present Original Application) as expeditiously as possible and grant him 

(Applicant) necessary relief; as due and admissible under the 

Rules/Guidelines of the Railways. The entire exercise should be completed 

by the Respondents within 60 (Sixty) days from the date of receipt of a copy 

of this order. 

With the aforesaid observations and directions, this Original 

Application stands disposed of. 

Send copies of this order to the Applicant and also to all the 

Respondents (along with copies of this OA) in the address given in the 

Original Application. 

Free copies of this order be also supplied to the learned counsel 

appearing for 1)0th the parties. 

r26'1 w 
kR. Mohanty 
Vice-Chairman 
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BEFORE. THE CENTRAL ADMINfSTRATh/E TRIBUNAL 
GUWAHATI.BENCH, AT GUWAHAIL 

' 

OA NO 	
. 

Dr. Ahhinav Gogol. 

Appllont, 

1 B 	
LU2 	 Vr - 

rula,
The Union of india & others. 

Respondents 

sv4opss 
The applicant has been serving as $enior Divisional 

Medical Officer, Raway Divisional Hospftal N.F. 

Railway, at Lumding. The appllcant 1s wife is also serving 

as Senior DMsional Medical Officer, at New T -insukia,. 

N . F. Raitay, That the applicant after
. 
 completing Post-

Graduate Diploma course in Anesthesiology has .beéfl 

serving as an Anesthesiologist and doing grduty 

? ~\ 

geting -special allowances in the Railway and after 
IJ 

16 
. serving as such for more than three years, in the - year 

e 	 . 

2005 he fell with serious eye trouble as a result due to 

I ,  

$ 

hi's physical inabflities the applicant surrendered the 

sØecial allowances ands made prayer to :11b1  him to 

serve n general duties and - the authority accordingly 

- 	 - 	 - 	 - 	 - 	 -S 	 - 

- 	

r 	 v- 	- 	 -' 	 - 	 --- ,-- -..i 	- 



I 
- ir  

19Ti1S ypunai 

19 MR 
-2- 

uwahati BonG' 

allowed, but presently the authority again forcefuliy 

made the applicant to serve as Specialist in Anesthesia 

causing serious trouble to the applicant as well as 

danger to the patients in the operation. 

That the applicant has two children of 8 years 

and 1½ years respectively along with his old parents 

who are staying at Tinsukia at the place of present 

posting of his wife and the maintenance of the children 

and old parents become a serious troublearose for 

absence of the applicant in the family at Tinsukia 

Further the applicant is presently under 

treatment of Doctors in Sankardev Netralaya, at 

Guwahati. The applicant being aggrieved at the 

aforesaid circumstances applied for transfer before the 

authorities from Lumding Division, N.F. Railway to 

Tinsukia Division )  N.F. Railway, at Tinsukia, but of no 

avail and hence this application before the Hon'ble 

Tribunal for justice. 

I 
4 
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6.10.1997 	The applicant joined in his post at N.F. 
Raliway at Maligaon, who was sent to 
Dibrugarh for training. 

AnnexureA series, Page 

S 1tJFTli. 

 completioni.) - I lit!. 

01.03.1999 1 The applicant got married. 

05.04.1999 J The applicant was posted at Tinsukia 
I Health Unit on transfer. 

Iin fi-4tjt.Yy. 
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13.11.2000 The Authority sanctioned and granted 2 
years Extra-ordinary leave (without any 
leave salar)) with effect from 01.09.2000. 

Annexure-BI, Page- 27 

08.07.2002-  

......_ii.rJ 	- 

05.2004 	The applicant was transferred from 
Tinsukia to Lumding. 

21.06.2005 The applicant surrendered the Post 
Graduate allowances and prayed for 
serving as General Medical Practitioner 
due to his serious eye problem. 

Annexure-F, Page- 

23.06.2005 The application of the applicant regarding 
surrender.  of Post Graduate allowance 
forwarded for necessary action. 

27,09.2005 The prayer of the applicant for surrender 
of 	special 	allowance 	of 	specialist 	in 
Anesthesiology 	was 	accepted 	and 

Annexure-H allowed the applicant to serve as General 
Page- 't5 Medical Officer by arranging other person 

for the 	same 	by 	the 	Chief 	Medical 
Director, N.F. Railway, Maligaon.'-  As 

25.09.2006 The 	applicant 	was 	transferred 	from 
Lumding Railway Hospital and posted at 
South Health Unit/LMG vide GM(P)/MLG 
letter 	No. 	E/283/111130 	PtXil(0) 	dated 
1.03.2006. 

Annexure-!, Page- 	4 
27.09.2006 The applicant applied for mutual transfer 
& II 10,06 which was duly forwarded. 

....... Annexure-J Series, Page- 	i 

LI 
I 
-4 

4 
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23.10,2006 The applicant was tr nsferred 
Lumding South Health U it to W's 
on mutual between the 	ii and 
another Medical Officer of the same rink. 

28.11.2006 The applicant was ordered to work at 
DBRT Health Unit. As Dr. H. Biswas CMP 
got permanent appointed at Central 
SeMce. The applicant had to continue his 
duty at DBRT Health Unit. 

	

-' f-1,4 	NQ 

12.052008 The applicant was transferred from 
Dibrugarh to Lumding. 

17.05.2008 The applicant preferred apea1 before the 
G.M.(P), N.F. Railway, Maligaon against 
transfer order dated 12.05.2008. 

Annéxüre-M, Page 

• • a i1 

I1.t4uIIiT!J 

transferring   
Dibrugarh or Tinsukia where his wife is 

iIiI:(UI 	tTPage- 
The applicant submitted çifiTiTi 

....... - 

a as: 

- 	Maligaon.  

20102008 The applicant submitted an application 
before the Chief Medical Director for 

I transfer. AnnexureQ1, Page 59 



Chief Medical . Director, N. F. Railway ~2, 
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BEFORE THE CENTRAL ADMINISTR 	1 NAL 
GUWAHATI BENCft AT GUWAHATL' ....... 

O.A. NO. 	/2009 

Dr. Abhinav Gogol. 

Applicant. 

Vrs - 

The Union of India & others. 

Respondents. 

SL:NO: ANNEXURE PARTICULARS PAGE 

I . Application. 	. 21 

2 . Verification. 	
. 

3 A-series. Joining. 	Report 	dtd. 
6.10.97, 	16.8.2000 
office 	order 	and 
training order 

4 B-series Application 	for. study 
. 27 

leave of P.O. Course 
dsted 30.7,21000 and 
sanction 	order 	. dtd. 
13.11.2000. 

5 1  C Joining. 	report 	after , 
training dtd 18.7.02. 

• D-series Birth certilicates of 
chfldren. 

• 	 7 E-series Documents of Medical 
treatment 	and 	office 
orders.  
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8 	 F 	Application 	for 
surrender 	of 	Post- 
Graduate 	allowance 
dtd. 21.6.2005. 

9 	 G 	Forwarding 	letter 
dated 23.6.2005. 

10 	H 	Official 	letter 	for 
arrangement 	of 
Anesthesiologist dated 
27.9.2005. 

11 	 1 	Transrer order dated 
25.9.2006. 

12 	J-seres 	Application for mutual 
transfer dtd 27.9.2006 	4? 
and 	forwarding 	letter 
dated 11.10.2006. 

13 	- 	Kseries 	Offiejalorderforduties 	- 
dated 28.11.2006 and 
mutual transfer order 
dated 23.10.2006. 

14 	L-series 	Transfer order dated 
12.05.2008 of G.M.(P) 
Maligaon 	and 	official 
order 	of 	DRM(P), 
Tinsukia 	dated 
19.05.2008 	and 
spared 	order 	dated 
21.05.2008 of the G.M. 
Superintendent, 
Dibrugarh. 

15 	 M 	Appeal to G.M(P) 
dated 17.05.2008. 

16 	 N 	Joining 	report 	dated 
2.06.2008 at Lurnding. 

17 	 0 	AppealtotheRaliway 
Board dtd.8.9.2008. 

9 MAR '2Uu 

ft 
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18 P Rerninderdtd.ltlO.08 57 
19 Q-series Appeal 	for 	transfer 

from 	Lumding 	to 59-51 
Tinsukia or Dibrugarh 
before 	G.M(P) 	Dtd. 
12.10.2008 	and 
applicaUon to CM.D., 
N.F.Railway, Maligaon 
dtd. 20.10.2008. 

20 R Letter 	of 	D.R. M., 
Lumding 	dtd.30.10.08 
regarding arrangement 
of other 	Anesthesio- 
logist 	at 	Lurnding 
Hospital. 

21 S Circular of Railway for 
proper maintenance of 
parents 	of 	the 
employee dtd.28.4.05, 

22 1 Office 	Memorandum 
for posng of Husband 
and 	Wfe 	of 	the 
Central 	Government 
dated 3.04.86. 

23 U (Amended)  
Memorandum 	for 
posng 	of 	Husband 
and 	Wife 	of 	the 
Central 	Government 
dated 12.06.97. 

24 V Circular for posUng of 
husband and wife of  
the Railway Board dtd. 
8.0598.  

Filed By 
Advocate, 
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BEFORE THE CENTRALAbMINISTRAT IVE TRIBUNAL I 
GUWAHATI BENCH, AT GUWAHAT.I. 

OA. NO 	SO 	/2009. 

Dr. Abhinav Gogoi, 

Son of Sri Pradip Gogoi, 

At present working as Senior Divisional 

Medical Officer, under Chief Medical 

Superintendent, N.F. Railway, Lumding 

District Nagaon, Assam. 

ApDhcant 

Versus 

The Union of India, 

Represented by the Secretary, 

Railway Ministry, NewDeihi.  Il000l 

The Railway Board, 

Represented by the Secretary, 

Rail Bhawan, New Delhi. it  000l 

The Director General, 

Railway Health Services, New Delhi. 

The general Manager, 

N.F. Railway, MalIgaon, Guwahatiii> 

()) O1 

/rSV 
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The General Manager (P), N:F -Raitway, 

Mat igaon, Guwahati781 011. 

The Chief Medical Director, 

N.F. Railway, Maligaon, Guwahati1i.- 

The Divisional 	Railway Manager, 

Lumding, N.E Railway, 

Dist. Nagaon, Assam. r. ot,  T W*li- 
4 
( 

The Divisional 	Railway 	Manager 

(Personnel), N.F. Railway, LUmding, 

Dist. Nagaon, As am.r7- 

The Chief Medical Superintendent, 

N.F. Railway, Lumding, 

Dist. Nagaon, Assam.rf 

Resondenth. 

The humble petition of the above named 

applicant :- 

MOST RESPECTFULLY SHEVVETH : 

DetaHs of the Applicafion :- 

(1) 	Particu'ars of the order against which the 

application is made : 

• 	.a,  • 	
C 

• 	
• 	

IC) 

- 
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(I) For direction to the respondent Nos.1 to 10 for 

posting the applicant forthwith in order to ehable him to 

join at Tinsukia which is the station where the applicant's 

wife has been serving as Sr. D.MO., N.F. Railway, 

Tinsukia, District Tinsukia, Assam alongwith the minor 

children and old parents so that he could be able to look 

after them at Tinsukia or nearby station. 

For taking necessary action forthwith not to 

force the applicant to do the specialize function of 

Anesthesia during operation in Railway Hospital as the 

applicant presently working as general Duty Medical 

Officer only. 

For disposing of appeal/representation of the 

Jurisdiction 

The applicantdeclares that the subject matter 

of the application is within the jurisdiction of the Hon'ble 

Tribunal. 

Umitation : 

The applicant declares that the application is 
Jy within the period of limitation under Section 21 of the 

( 	
' Admrnistrative Tribunal Act )  1989 

; J 

I! 
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(4) Facts of the case 

4.1. That the applicant is a Citizen of India and as such 

he is entitled to all the rights and privileges 

guaranteed Under the Constitution of India 	I 
including the rights of law of the land. 

4.2. That the applicant at present has been serving as 

Senior Divisional Medical Officer at Lumding 

Divisional Hospital (Out Patient Department), N.F. 

Railway, Lumding, District Nagaon, Assam. He 

joined his service on 8.101997 after selection in 

Asstt. Divisional Medical Officer when he was sent 

for training at Dibrugarh and after completion of 

his training at Dibrugarh the applicant was posted 

at New Tinsukia Railway Hospital and accordingly 

he joined at that post in the month of December, 

A copy of the joining report in the service 

along with other orders of the authorities 
are annexed hereto and marked as 

,o1 	 ANNEXURE-A series. 

ell  

'S. 
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4.3. That in the month of August, 1998 the appuoãtit 

was transferred and posted at Tinsukia Health 

Unit, and the applicant on 1.3.1999 got married 

with Dr. Minu Kumari Boro, Asstt. DMsional 

Medical Officer 1  N.F. Railway, at Dibrugarh. Then 

the authority on request of the applicant posted 

his wife at New Tinsukia, N.F. Railway. 

4.4. That thereafter out of the marriage wedlock on 

8.6.2000 a rale baby was born to them. The 

applicant on 30.7,2000 applied for obtaining 

permission for doing Post Graduation Diploma. 

Course in Anesthesiology and as well as prayed 

for granting Extra-ordinary Leave or study leave 

for the said course and the authority granted the 

said prayer of the applicant for two years (without 

any leave salary). 

A copy of the said application dated 

30.7.2000 and the copy of the 

annexed hereto and marked as 

7, 
	

ANNEXURE-B series. 

?l4 	t0 
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4.5. That the applicant after completion of his study in 

Post Graduate Diploma at Assam Medical College 

on 8.7.2002 and joined back in his post at New 

Tinsukia N.F. Railway. 

A copy of the joining report dated 

8.7.2002 is annexed hereto & 

marked as ANNEXURE-C. 

4.6. That the applicant was transferred to Lumding 

Division from New Tinsukia on 21 .5.2004and he 

was staying there in Lumding Division up to the 

November, 2006, whereas the applicant's wife, Dr. 

M.K. Boro was serving at New Tinsukia N.F. 

Railway, along with minor children of aged less 

than 6 years1  and has been suffering to maintain 

family life. 

The copies of the birth certificates of 

the children are annexed hereto and 

marked as ANNEXURE-D series. 

41. That the applicant after completion of the Post 

PI 
	Graduation Diploma in Anesthesiology doing 

general duty as well as special duties since the 
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year 2002. to 2005 forree 	änd thereaft 

the applicant suffered acute eye trouble and have 

to take medical treatment at Sankardev Netralaya, 

at Guwahati. The case of the applicant was also 

exmined by the Railway Doctors at Mallgaon 

Railway Hospital and referred him for better 

treatment at Sankardev Netralaya, at Guwahati. 

The copies of the aforesaid medical 

documents and official letters 

regarding the eye troubles of the 

applicant are annexed hereto and 

marked as ANNEXURE-E series. 

4.8. That the applicant on 21.062005 submitted an 

Railway, Maligaon through proper channel and 

thereby informed to the authority regarding his 

inability due to physical trouble to perform special 

duty of Anesthesia and also surrendered his post 

graduate allowances and request to offer general 

duty (GDMO). 
\, 
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A copy of the sal 	p ication dated 

21.06.2005 is annexed herewith and 

marked as ANNEXURE-F. 
LI 

4,9. That the said appilcation of the applicant was duly 

forwarded by the Chief Medical Superintendent, 

Lumding to the Chief Medical Director, N.F. 

Railway, Maligaon, at Guwahati vide his letter 

dated 23.06.2005. 

A copy of the said forwarding letter 

dated 23.06.2005 is annexed hereto 

and marked asANNEXURE-G. 

4.10. That the authority thereafter also forcefully made 

the applicant to do the special duty on Anesthesia 

causing him immense trouble, although the 

authority decided to make arrangement for doing 

special duty by another Anesthesiologist vide 

letter No. H/.268/LUM/ GAZ1Pt.IV, dated 

27.09.2005 issued by the Chief Medical 

Superintendent, Lumding to the Chief Medical 

Director, N.F. Railway, Maligaon within a week. 

%* 
'A' 	'• 



Cett 

- 	- 	
LUU 

Bench 

A copy of the 	cter dated 

27.09.2005 is annexed hereto as 

• 	ANNEXUREH. 

4.11, That the authority transferred the applicant from 

Lumding Hospital to South Health Unit/LMG vide 	4 
letter No. E/283/111/130PtXll(0) dated 

01.03.2006. The appitcant was spared on 

26.9.2006 as per fetter dated 25.9.2006. 

A copy of the said transfer order 

dated 25.09.2006 is annexed hereto 

and marked asANNEXURBI. 

4.12. That on 27.09.2006 the applicant along with 

Dr.(Mrs) Ranta Dutta, Sr. DMO/DBRT who desire 

to be transferred to Lumding submitted an 

application for mutual transfer from Lumding to 

Dibrugarh which was duly forwarded by 

concerned authority on 11.10.2006. 

The copy of the said mutual applicaion 

for transfer dated 27.09.2006 and the 
forwarding letter dated 11.10.2006 are 

annexed hereto & marked as 

ANNEXUREJ series. 

- 	i'ot4 	\I 

hi i.-- 	•B) 

) 

s 	SW4J 

•1 
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4.13. That the authority thereafter duly considered the 

prayer of the said mutual transfer and on 

23.10.2006 issued a transfer order and thereby 

transferred the applicant from Lumding to 

Dibrugarh Hospital and thereafter on 28.11.2006 

vide letter No. E/41/(MED)/GAZI02 dated 

28.11.2006 issued by the Chief Medical 

Superintendent, N.F. Railway, Dibrugarh advise to 

do Health Unit duty at Dibrugarh Health Unit with 

effect from 29.11.2006 to 5.12.2006, but the 

appilcantoontinue as such upto 21.05.2008.. 

A copy of the said transfer order 

dated 23.10.2006 is annexed hereto 

and marked as ANNEXUREK 

series. 

4.14. That thereafter the applicant was again 

transferred to Lumding from Dibrugarh on 

iPi11ii*Iiij 

No. E/283/I1(0)/MED1GAZ issued by the Chief 
I 

/ 	 44  

. 	 '\O 
I ( ç_ 
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A copy of the said transfer order 

dated 12.05.2008 and spared on 

21.05.2008 is annexed herewith and 

marked as ANNEXUREL series. 

4.15. That the applicant has been serving at Lumding' 

as yet since 2.06.2008. Although the applicant:. 

surrendered his extraallowances regarding 

especialise service in Anesthesia due to his acute 

11 
trouble of vision power of eyes, the authorities 

forced him to perform such special duties which 

caused serious trouble to the applicant as well as 

make it danger to the patient as any wrong 

application of Anaesthesia in the body of the 

patient may kill the patient and on 17.05.2008 the 

applicant submitted an appeal before the General 

Manager (P), Maligaon, N.F. Railway. 

The copy of the said appeal dated 

17.5.2008 is annexed hereto and 

marked as ANNEXUREM. 

P4.16. That the applicant on 2.06.2008 joined in the post 

at Lumding on being transferred from Dibrugarh. 

Ii 
•4 )* 
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The copy of the joining report dated 

02.06.2008 of the appilcant is 
I annexed hereto and marked as 

ANNEXUREN. 

4.17. That the applicant's wife is also a Railway 

employee serving as Sr. D.M.O. at New Tinsukia 

RaiJway Hospital and she was living there along 

with h.e.x'. minor children as well aswith the old 

ailing parents of the applicant, and she found it 

difficult 	to maintain 	in the 	absence 	of the 

applicant. Further more the applicanf 	as also 

under the medical treatment of eyes at Guwahati 

and therefore, being aggrieved, at the : aforesaid 

circumstances the applicant on 809.2008 

submitted a representation before the.: Rilway 

Board, at New Delhi praying to consider his 

transfer from Lumding to , Tinsukia or Dibrugarh 

which is nearby to the place of posting of his wife. 

A copy of the appeal/representation 

dated 8.09.2008 submitted before 

.1 	• 

-  "r •" - - 
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the Railway Board is annexed 

hereto & marked as ANNEXUREO. 

4.18. That the applicant thereafter submitted various 

reminders of the appeal to the authorities, but of 

no avaiL 

A copy of the said reminders dated 

11.10.2008 is anhexed hereto & 

marked as ANNEXURE-P. 

4.19. That the applicant also submitted various 

application before the Chief Medica.) Director, 

through proper channel praying for transfer to a 

place nearby or in the same station at Tinsukia, 

where his wife has been serving, but of no avail. 

The said 	applications dated 

transfer of the applicant are 

annexed hereto & marked. as 

ANNEXUREQ series. 

4.20. That the applicant states that on 30.10.2008 the 

Divisional Railway Manager (DRM), Lurnding by 

/ 	 issuing a letter to the Chief Medical Director, 
f/ri 

411  

IN 



CentreS Smmtsfrey, Nbuna 

-----I-" 19 MAR LUU 

- 14 - 

Guwhatj B9nch 

Maligaon, N.F. Railway including the General 

Manager, N.F. Railway, Maltgaon informed about 	* 

the physical difficulties of the applicant to perform 

special duty in Anesthesia, and requested the said 

authorities for posting a qualified Anesthesiologist 

at Lumding Railway Hospital. 

A copy of the said letter dated 

30.10.2008 of the DRM/LMG is 

annexed hereto and marked as 

ANNEXURER. 

4.21. That the applicant ètates that the Railway 

authority vide its Circular No. E/53/0/ Pt.Vll(c 

dated 28.04.2005 issued by the office of the 

General Manager (P), Maligaon under reference 

of the Notification of the Railway Board vide No. 

E/206/PAC/Q/Pt.IV dated 16.8.2005 issued by the 

Deputy Director Establishment (I & A), Railway 

Board, whereby it was duly clarified the 

responsibilities of the Railway employees towards 

their old parents. 
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A copy of the said Circular dated 

28.04.2005 	along 	with 	the 

Notification of the Railway Board 

dated 1608.2005 is annexed hereto 

and marked asANNEXURE-S. 

4.22. That the applicant states that the Central 

Government through its Office Memorandum 

dated 3.04.86 issued by the Ministry of Personnel )  

Public Grievances and Pensions )  (the Department 

of Personnel and Training) made it abundantly 

clear to the fact the husband and wife are to be 

posted in the same station. The said Circular also 

specifically mentioned to take seriously in the 

event of any prayer of the employees for such 

posting of husband and wife at the same place. 

A copy of the said Office 

Memorandum dated 3.04.86 of the 

Central Government is annexed 

hereto & marked as ANNEXURE..T. 

,, p9 4.23. That the applicant begs to state that the 

aforementioned Circular was again amended to 

re 

L 
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the extent that in case of minor chUdren of the 

employees the authority must consider the post of 

husband and wife in the same place for the 

interest of the welfare of the minor children. 

_ 

I 
copy of the said amended Office 

LUtJ9 
	morandurn dated 12.6.97 is 

anexed hereto and marked as 
8flC 

ANNEXURE-U 

4.24. Thatthe applicant further states that on 8.05.98 

the aforesaid Office Memorandum of the Central 

Government dated 3.04.86 and 12.06.97 were 

directed to be implemented in the Railway 

employees regarding the posting of husband and 

wife in the same place vide Notification No.E(0)IU 

98 PL/4 New Delhi dated 8.05.98 issued by the 

Joint Secretary (G), Railway Board. 

A copy of the aforesaid Notification 

dated 8.05.98 is annexed hereto 

That the applicant begs to state that he has 

e 	INV 
	demanded justice as well as made prayer for due 
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relief under the law and he has no other 

alternative or efficacious remedies other then the 

instant application to this Hon'ble Tribunal. 

4.26. That this application is made bonafide and for the 

interest of justice. 

(5) Grounds for reliefs with 1eal provisions :- 

.1. For that the respondents have not transferred the 

applicant without any rhyme and reasons, which 

: 

e used immense hardships and mental 

dePreSSIOnS to the applicant.  

5.2. For that the respondents after being accepted the 

surrender of the applicant's especial allowances as 

a specialist in Anesthesia considering th&, 

applicant to perlorm such special duties is 

unjustified and illegal. 

5.3. For that the respondents action is not justified and 

bad in law as well as in fact. 

5.4. For that the impugned actions of the respondents is 

malice in law as well as in fact under the 

T: )  circumstances of the case. 

:!/ 
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5.5. For that the applicant has suffered for nót 

transferring him either to Tinsukia or Dibrugarh to 

which the applicant is entitled to such transfer 

according to law. 

5.6 For that the impugned action of the respondents 

not transferring him from Lumding to Tinsukia the 

place where his wife is serving in the Railway along 

with their minor children below 9 years in age and 

old ailing parents is totally unjustified unfair and 

also lack of administrative fairpiay in action. 

5.6. For that the impugned actions of the respondents is 

the result of arbitrariness and whimsical and 

unreasonable in not disposing, the appeal/ 

representation has infringed the rights of the 

applicant guaranteed under Article 14 & 16 of the 

Constitution of India as well as such impugned 

action is also violative of the basic principles of 

natural justice. 

5.7. For that unjust and unfair treatment in action of the 

/  7 
0 

INV 

I k53 

respondents is explicit. 



II i. 
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5.8. For that the deliberate violation of guidelines of the 

Railway Ministry issued through its Office Memo 

No. E(P)lli 98 PL/4 dated 8.05.98 by the 

respondents (AnnexureV). 

5.9. For that in any view of the matter, the applicant is 

entitled to the relief(s) sought for. 

(8) Details of the remedies exhausted : 

That the applicant declares that he has presented 

appeal/representation and subsequent applications 

before the various authorities dated 8.9.2008, 

11.10.2008 1  12.10.2008 1  20,10.2008 and having 

without any result and there are no other 

efficacious and alternative remedies under any 

Rule and this Hon'ble Tribunal is the only Forum to 

adjudicate the subject matter. 

(7) Matters not previously filed or pending with any 

Fi I1L 

That the applicant declares that he has not filed any 

case on the subject matter before any Court, Forum 

or any other Institution. However, he has preferred 

*NO 
	appeal as stated above. 
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(8) 	Rehefs sought for :- 	uwati 
disc 

Under the above facts and circumstances of the 

case, the  applicant prays for the following reliefs :- 

8.1. The respondents 'paticu1ar1y the respondent 

Nos.2 & 7 may be directed to transfer the 

applióant from Lumding Division to the Tinsukia 

Division, N.F. Railway either at Tinsukia or at 

(AnnexureV), 

8.2, The. respondents may be directedmotto force the 

E;! 

the appeal petitions/representations as mentioned 

8.4. Any other relief or reliefs as the HanbLe Tribunal 

a bc.ve. 

I 'i 	•
co, ' 

10 
	

:1 
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(9) Interim relief:-  

During pendency of the application the applicant 	L 
prays for the following reliefs 

9.1. The respondents may be directed not to force the 

applicant to do special duty on in Anesthesia during 	9 
operation of patients and to allow the applicant to 

do general duties only in the interest of the patients 

as well as in the interest of the precarious health 

condition of the applicant. 

9.2. Any other relief or reliefs as the Hon'ble Tribunal 

may deem fit and proper. 

(10) The application is filed through the Advocates. 

(11) The particulars of the Postal Orders :- 

(I) I.P.O. No. 

Date of issue 

Issued from 
Payable at 

:-  01 cj 

:- 

'f--AT 	/A•P..)-h'"i 
-J 

Guwahati. 

(12) List of Enclosures 
As per Index. 

/ 	 • 

GCP 

\• 	\•''• 	I 
\ 	- 
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VERIFICATION 1. 

I, Dr. Abhinav Gogoi, aged about 37. . years, 
Son of SrF Pradip Gogol, at present working:as Sr. 
Divisional Medical Officer, Lumding DMsional Hospftal; . 

N.F.Rai1way, Lumding, in the District of NagaonAssam, 

do hereby verify that the statements made in .;. 

paragraphs1, 41  8 to 12 are true to my khowledge:and: 
the statements made in paragraphs-2, 3 & 5. are true to 

my legal advice and that. •l have not suppressed any 

material facts. 
And I sign this verification onthis (. th day.. 

of March, 2009 at Guwahati. 

Z• ab tr 
S IG NAT:URE. 

01 

01  MISS IASONA 

f IRIAJKHGWA 

c\ Kurup. Gu*shri 
¶ I 

.: er 

..- 	., 	. 	. 
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I 

Fl 

IDbhlnav.Gogoj, aged about 37 years, son of 

Sri Pradip Gogol, resident of Lumding(Present),jn the 

district of Nagaon,Assam,do hereby verify that the 

statements of facts in paragraphs 1,4,6 to 12 are true 
•to my knowledge and belief (s) and no relevant fact 

has been other Suppress and nothihg wrong has been 

stated.' 

Verified at Guwahati on this 18th day of March, 

2009. 

V 	; 

DEPONE NT. 
d 

.f  z  

flOf-: 	o7 

U 
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ur4 rithrLii1y 
Date 	06/10/97 
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AD!Q. 
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orrien OPMER  

In terms of. Railway Boards letter o.9f A&ffiiJ%(s) dated pi9'9 Dr. Abhinav Ggoi a UP5 se1ecte 	MC/Gr(A has repor 	or duty on this railway on 6/10/97 (P'fl. 
Dr1 Gogoi is directed to uiderço the following 

course of training s 

1) 45 days training at Railway spitibrugarh 
as per schedtie of traiuing attached 

P 10 days training at Railway Health Unit,Tinstikja. 

This issues with the approval of  

for GINiRL N?AGER (?) 

Not, 363E,/1/653 (0) 	Maligaon, dt. 6/10/7 

Copy forwarded for iorrnatjon and /action to 

1) 	 2) DRM(P)flsx 	3) XSft* 4) A/'DS( 
5) Ms/x/rLbrgar, He  is a6ised  to charge OX the salary D 	 RS, 22Q/r. plus Rs.600/ PA plus 

othor alw 	as admissiblo,jn scalo Rs 2200 4000/ and adjnst the same against 'trainee reserve post' created e RE'S letter azuot6d above, 
Dr. Abhinv 	 at Ggonit a Riy pao te ccvr hi j rtGy. Re dI1 rert t M/XcLbrigrh cordingly, 

/ 

----. 

for GENE RAL KqN.AGER (P) 
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O??ira of the 
dia1 	pQrinten1ont/tr 

L1,OiIrugath 
aatd the 13th Oct/97, 

In torms of G((P)f1L$ 	40363 /i/655() 
riaQdat 6O?rhLn 	upa a1ctd oro/ 

has roportad,  horo in this hospittFJ1w gnrh 
on 	1097(FN)kf 	his trrg 

DCgoi will ucrgo tho fz,1,11,auling course of training 
as unr& 

1,45 daya  triring at 	•lway bspitai,ibrug 	with 
th 	chraeftula n? tainL:g fid by tha 	daralç3n4 

2,10 days training at Rail wy 	tLth. tiftite s  Tinsuki a 

This is ea Per approval of MO.  
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cpy for information and nocassp.rY action to; 
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N. F. Ralvav, l\1aii..1a11 

I ai.ecl, linsukia 	30th iffly, 2000.a 

lIimuLi)li Ii)l) 1.i (.li;iIiii(l 

	

Iy 	k)i' periiiissioii or dton p 	-gvadujoi l ) JPIPIa CWIISC ii 
AiahesioIty and lienec fur extraoidinary leave UI si ud leave whici 
ever i peiflhisjhle, 

Si 

Most respecUci and humbly I beg you in slate tht have been se lectd For doini 
PuStgaduate Diploma course n Anaes1hciuIogy in Assarn Medical Colle I 'ihrugaih nii 
the basis of P G. l3nrance examinatinmi COIlducle(I by Guwahati Uiiiversiiy (fl Auust 9 br the SCSSiOn I 996-Y7. The edurse will he sIarled 1mm 1 si Amnist, 2000. I an 'eiy 

In nub inberested to  (jo posi ta.duaiimn iii this stihjeut anti Railways aLso Fed a ieguhu Annestisiulogist a1Tinsukit IiViSiUIi 5111Cc 0I1) duration. 

Tiii1j. most 
sinceicly 1 beg your perniissiun br doing ahove nlenti n course and 

hence br eXtia-oldi nary or study leave for two years whichever is perm issi bli. 

T/iwikjn 
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SRI SANKARADEVA NETHRAIAYA 
(Hospital Unit of SKSHEF) 
Beltola, Guwahati-751 028 
Tel : 2305516, 2228879, 222892, 2228922, 
Fax 0361 -2228878 
E-mail: ssnghyl©sify.com  
Web : wwwssnguwahati.org  

Name  

MD No.:  
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No H1981G 

- 

N.F.Raway. 
Office of the 

Chief Medical Director 
Ma Jigaon. 

Date:- .i.2DO5. 

fAie:rBRr 

- 	 uL.- i.,.t ai 	Rv 	osptai 

After 	cussion with CMSIDBRT and Sr DMOILMG it has been ccc dec by the CMD that jou are hereby advised to attend LMG Rawav Hospital 
every Tuesday to work Jr. the O.T. since, Dr A. Gogoi DMO/AneasjLMG has been sufferino from ee diseases and under going treatment. 

This issues with the approv of CMD. 

Dy.CMD/TA 
For Chief Medical Director 

Copy to 
I CMS/DBRT 	He is requested to spare Dr Basudev Roy, 	Sr 

DMOIAneaSJDBRT to report CMS1LMG on every Monday accordinIy. 
CMS,'LM - for information and necessary action please. 
DRM/DBRT for information please. 
DRM/LMG for information please 

(Dr.S .K.Deka) 
DyCMDiTA 
	 r 

For Chief Medaf Director 



Typed copy 

Dr.Arnitava Dey 

M.B.B.S. : M.S. (Oph) 

Eye consultant & Surgeon 

Phone No. 03674-263509(Res) 

Chamber :S.PauJ. Opticals 
Radha Cinema Road, 
Lumding-7 82447 

Visiting Hrs. 7 p.m. to 9 p.m. 
(Tuesday Closed. 

Date 22.2.06 

Thbuna 

19 MAR ZUUJ  

A. 

410 .t_t1  Dimners of vision in old c.s.RL 	uwat*t ee 

(Pigment epithelial defect) with 

papiliitis (OD) 

Advo to attend Sri Sankardeva Nethralaya 

Guwahati; Beltola. 

Sd!.. 
A. Dey 
22.2.06 

- 	 t 

Dr. Avinab Gogoi 
34 years Male. 



Z)z, 	7)eq 	(hanthet:- £ Paul Opt/ca/s 
Radha Cinema Road 
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To 

4FU& CMS/LMG .kai1way Hospital  Tuwa:h~lati Bench 
Date 22.LLL.O8 

Sub:-Dr.Abhinav goi, SI , O- DA(D/LMG Eye examination 
report and treatment. 

Bef:-No H/184/LM, OMS/LMG's Office Dt.1.2-11.-08 

The above named appeared before me and 

was under my treatment since 18.11.08 till date.. He is 

an old case of recaneat CSR and is also under treatment 

from Sri Sankardeva Netralaya Guwahati. On examination 

following finds were found. 

Vision without glass Rt6/60 P. 

LVG/9 

with existing class Rt.1 '75 Dsp 0-1.50 Dey 80 - 6/18 

Lt450 DeyJ.O0 6/6 

Pphthalmological examination shows dull 

f.aveal Reflex both eyes with pigment disturbance in Right 

macular area. Slight searing also seen in the Rt. macula. 

Leaking of dye seen in Rt meaula in FFA. 

Adv. B/oIsik cap X(60) 

Sig.Onecap daily. 

Advo to avoid excessive Mental & physical stress. 

Yours sincerely 

Sd/.. 
M.R.Deka. 
22.11.08 

r 	 - 
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Typed co 	- 

NORTHEAST FFDNTIER MILWAY 

CMS's Office 

No. Fj/J.84/LM 

To : Dr.B.R.Deka 

Sr.DIO/Opth/cH/lv1LG. 

Sub;'-Dr.A.Gogoi, SR.DMO/LMG. 

Lumding, Dated 9.2.09 

- 	
' nal 

CvnlW nmIStV" I!WU 

1 1q MR LUU 

TURW16!sti Bench 

Aove named is a case of recurrent serous 

retinitis since last 4 years. He has undergone treatment 

at CH/LMG and at Shankardeva Netralaya, Guwahati on his 

own. Now his case papers are sent to you for arranging 

referal of the case to Shankar Dev Netralaya, Guwahati, 

Sd/—Illegible 

Chief Medical Supd-t/Lumding 

N.F. Railway/Lumding 

It II U I 
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The Medical .i)irector. 
N F Rail'a C?n.tral Hospital. 

:W 
C—.- 

1 	
LUUJ 

nch 

Date: )2'.02.2009 

Su/jecr: Dr. Abhinav Gogol, Sr DMO/LiIG Rid/way Hospital and re/thai to 
Sri Sankardeva Nethralava, Guwahati. 

flie above ramed a case of recurrent Central Serous Retinopathy ct both eyes and 
initially under treatment of Sri Sankardva Nethralaya. Guwahati of his own. May please 
be referred to the said institution again for further investigations and treatment. 

Dr. R Deka 
Sr. DivlO, Ophthai!CWIV[L(1 

• 	. 	. 

(iir/ 
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LJLf. 2.O6.2005 
Tunt$t Bend' 

The General Manger (P) 
N.F.Raijwav;' Maligaon. 

( Through Proper Channel ) 	s 

Sub 
	

Surrender 	uate allowance 

spected Sir, 

Most respectiuilly and humbly 1 beg your permission to state that I joined 
•F.Railwav in the capacity of ADMO (as general Medical practitioner) and completed 

probationary period of 2 (two) years as General Medical Practitioner. Now. I have 
en working at Lun -iding Divisional Railway Hospital as DM0 and practicing 
iesthesia. Unfortunately for last few months I have been suffering from health problem 
peciallv Of my Eves ). 

We all know that Anesthesioog is a practice with high risk and 
ponsihijity. A simple mistake or slight lOSS of concentration by an Anestlesiologist 
y lead to a havoc or even death of a patient at operation table. As safety of the patient 
ring anesthesia is our top most priority. J feel very sony to inform you that I shall he 
:hle to Continue practjce of anesthesia at Lwnding Railway Hospital due to my health 
)hleln. I personally feel that it will he unjustified to put a patient in danger during 
sthesia at my hand. I am also suITenderjnc my postgradua:e allowance from month of 
t 2005 and want to work as GDMO. 

ffl 

 

is br 	w i.inu lllLun!iUft)1) anu necessar\ action please 

Thanking you. 

Yours faithfully 

(Dr. Abhinav Go goi 
DM01 Lurnding. 

; 	/ 
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'uwah*t' I§ench 

N.F.RAILW4Y 
JVo.Ji/268/LIk[/CL4Z/PtJV 	

Chiej'Mcical Supdi. 
Lurnding, di. 2 09.05. 

To: 

C/lie I Medical Director 
VP. Railwav/ Ma4ion. 

Sub: Arrangement ir an Anesthetist for Lumding 
Railway Hospital once in a week, 

Di. A. Gogo, DTfO/Anesthelisl /LMG has requested in his ?etter which has been 
SCI1I in .ou through personnel department that he is unable in pertn'in his a'u. as Anesthetist due 
to mu Eve problem. 

It/s there/hre requested that an Anesthetisifrom Central Hospital / Maligaon may 
kindle he asked to attend Divi. Railway Hospital. Luinding once in week for conducting planned 
Operations, 

(Dr. A. P. singh) 
Chief Medical Supdt/Luinding. 

C opv In : DRM' Lumding for kind information please. 

(Dr. A.P.singh) 
Chief Medical Supdt/Lumding 
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rqimm 
r, uvvabsiti Bench 

Office of the 
Chief Medical Superintendent 
N.F.Railway, Lurnding 

Office order 

/ 	The following transfer and Officer Orders issued for immediate effect. 

Dr. Abhinav Gogoi, DMO/Lumdiñg is transferred and posted as DMO/LMG 
South Health Unit vice Dr. Alok Das vide GM(P)/ MLG's 0.0. No. 
082006(Medica1) under endorsement No. E/283/HI/130-Pt. XII(0) dt. 
01.03.2006.. Dr. Gogoi is spared from this end on 26.09.2006 (AN) to take over 
the charge of South Health Unit. 

2. 	Dr. Alok Das, Sr. DMO/LMG is transferred and posted as CMSIBPB against 
existing vacancy vide GM(P)/MLG's 0.0. 24/2006(Medical) under endorsement 
No. E/283/III/130- Pt. XII(0) dt. 01.09.2006. and DRM(P)/LMG's 0.0. No. 
E/283!1(0)/LMJPt.IV dt. 21.09.06. He will hand over the charge of South Health 
Unit to Dr. A. Gogoi immediately and spared from this establishment with w.e.f. 
2.09.2006 (AN) 

(Dr. R.K.Roy) 
Chief Medical Supdt/LMG 

No. HI 268/LM-8/Pt.V 	 Dt : 25.09.2006. 

Copy forwarded for information and necessary action to: 

1. CMD/MLG 2. DRM/LMG 
3. Dy. CPO/GAZ/MLG 4. DRM(P)/LMG 
5. DFM/LMG 6./ Area Manager/BPB 
7. MS/BPB \X Doctors concerned. 
9. Sr. DM0/IC! OPD & IPD/LMG 10, Sr. DMO/AdmnILMG 

-4 

ç/ ([)r. R.K.Roy) 
Chief Medical SupdtiLMG 

\ 
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To. 	 Dt: 27.09. 

The Chief Medical Director 
N.F.Railway! Maligaon. 

(Through proper channel) 

Sub: Prayer for mutual transfer. 

Nbuna 

19 MAR LUU 

Guwetj Elench 

Respected sir, 

Most respectfully and humbly I beg your permission to state that I Dr.(Mrs.) 
Ratna Dutta, Sr. DM01 DBRT has been suffering with Chronic Rheumatoid Arthritis. I 
also under went total Knee Replacement (Bi-lateral) at Chennai in the year 2002. The 
weather condition of Dibrugarh does not suit me and my health is gradually going from 
bad to worst. At this juncture, it has become much difficult for me to continue my 
services at DBRT. Therefore I like to get my posting t Lumding as a mutual transfer 
with Dr. Abhnav Gog•oi, DM0! South Health Unit/Lumding, who is also willing to come 
to DBRT. 

Thanking you Sir. 
Yours Sincerely 

(Dr. (Mrs) Ratna Dutta) 
Sr. DM01 DBRT 

Respected Sir, 

Most respectfuUy and humbly I beg your permission to state that I am 
workiig as DM01 Lumding South Health Unit, where as my wife Dr. (Mrs ) M.K. Boro 
is wrking as DM0! NTSK, Being posted at two different places far away for last 2 1/2 

years. We are finding lot of personal difficulties. I shall be very grateful to you if you 
kindly consider my posting at DBRT, which in nearby to Tinsukia as a Mutual transfer 
with Dr. (Mrs) Ratna Dutta, Sr. DMO/DBRT. I have full consent to mutual transfer. 

Thanking you. 

e 0 
	 Yours sincerely 

4b 44 - cw 

(Dr. Abhinav Gogoi) 

VIG 

	 DM0' South Health Unit/LMG 
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North East Frontier Railway 

No. E/DMO/LMG OVAG 

To. 
The Dy. CPO/GAZ'Maiigaon. 
N. F. Railway 

Sub - Prayer for Mutual transfer.  

¶q%?t ;iii* 
Guw8h*t Bench 

Office of the 
Divil Railway Manager (P) 

Lumding, Dt. 11,. 10.2006 

The mutual transfer application dated : 27.09.06 submitted by Dr. A. Gogoi, 
D'MO/SouthtE[UILMG with Dr. (Mrs.) R. Dutta, Sr. DMO/DBRT is forwarded here with 
for further disposal please. / 

This has the approval of DRM!LMG. 

DA: - As above. 
(A. C. Konwar) 

APO/I1/LMG. 

Copy forwarded for information &. necessary action please. 
CMD/MLG. 
DFM!LMG. 
CMS/LMG. 

JYDr. A. Gogoi., DMO/Southi'HU/LMG. 
For Division.] Railway Mr (P) 

N. F. Railway, Lumding. 

I. 
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LT"We ti Bench 

CONTLDENTIAU 	 N.F.RAIL WAY 
Office of the 

Chief MedcaI Superintendent 
N.F.Raiiway, Dibrugarh 

No: E141 11 (Med)IGAZI02 	 Dated 28-11-2006 

To 
A.Gogo1 

DM0 at DBT-Hospftal 

Sub:- Attending the H.Unit du&. 

You are advised to do H.Unit duty at DBRT-H.Unit from tomorrow 
onward i.e. from the 29111  Nov.06 upto 5 th  December'06, th{ Dr.H.Biswas resumes 
duty for 3rd  terms as CMP 

Dr. T. K.Das) 
Chief Medical Superintendent 

N.F.Rallway1 Dthrugrh. 

Copy to Sr.DMO!OPD!DBRT for information please. 
(Q) 	U 	cLNp/J9IThU 

Chief Medical Superintendent 
N.F.RaHway,Oibruqrh 

%)( 	( 
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j 	uwOt&ti Bench 

- 

F. RAXLWAV 

Office of th 
M. Ry Maager (P), 

Tinsueda,  Dated. 1952008 

Tn terns of 6M(P ,  WMI-G's office Otder No 11/2008 (Methcaf) 
c rcu!ated Lnder endoreent No E/283/I13optl (0) dt 12 05 08, the foflowig Meca OtTcers: 	bsped :Witti Imhieate effect. 

1) 
 

Dr. , M fii .rnari Boro Sr.DMO!NTSK.IS spared tocarry. out her transfer order zt Uimdlng Hosprtaf 

- 	2) 	Abh 	
Sc DMO/DBRTs spared to car Out 1s transfer 

	

ord& at 	HospItL 

Dr. B.C.Bro, SrDM3,'NTg is spred:t 	ar out his. tnsfe ordr and pcste at D?RT Hospita?. Dr. (M.) 

Dr,K, Bahya Poo hs:been P0Ste4 tWTSKvjce Shi B.:C. Baro(item 
No3Ave) Dt'. Mrs. K..Pagooh..r4ed for JoIrng on 14,05.08; 

ith the •apprc, 	obR4,rr. 	. 

• 	( F\I. K. Sutr fIr ' 

rV A') 'r;y'r, 
'1LJf i....k. 

For thy,. Rai:ay Manaoej (P;. 
N. F. RiwayJj,is,,k, 

No /254/Gz/€Qjpt IV dt 1905 08 

Copy forwyd for inforn ti Larv action piease to: 
1) Sey. 

 

to GM &AG 
AU CMS. 
DRM/TSK, LMG, Ry, APDJ, tUR. 4). 

DRM(p)JLMG RNY; APDJ, K. 
CMD/fic;, 
DY.CPO/G:/1LG 
Afl BranchO crs rflnsukja Division, 
Doctor concerned 
DFM/TSK 1..MG, 

14\ 
LU  'V)/WC4S/DBRT 	 . 

For ~apwav
Mnager (P). 

vl~ N F Rasay ThIa 
. 	

. 
•'d 
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N F.RAILWAY 

Office c the 
CfieI •Aecica Superintendeni 

N. F. RIv. D:bruga h 

OFFICE NOTE 
	

Dated 21-05-2008 

in terms of GM(P)IMLGs O.O.No.E12831111113C-Pt.XU(0) Dt. 1 2-05-U8 
and DRM(P)1TSK's O 0U.No.EI254IGAZ/EQ/PtiV Dt. 19-05-08, Dr.A.Gogoi, Sr.DMOI 
D6RT is hereby spared from this end on 21-05-2008(AN) and directed to report to 
LhkDi 

This ssuos with the apprcva of competent authority.. 

Chef Medica' Supenntenderit 
IJ. F.Rly. Dioruaarh 

L 

Copy foiwiced for information & necessary action please, 
to. - 

Sey. To GM & AGM!MLG, 
GM(P)!MLG 
ORMIfSK. 
DRM(P)/TSK 
CMDIMLG 
FA&CACVMLG 
DM(P)fi.MG 
CMS/LM 
DFMIISR & L M G' 

(1 C)D:.A.GOçJCi SrOMO/DSRT along v1h nocessat Ps to ccrer the journey. 
I )O.N?VMDIDBRT - to N;ue n8CeScey 03CC i vm :iCjf of Dr A Gooi,Sr. DMO/DBFfl 

C ef Medic.! Superutendent 
N. F .Ri y . Dihrugarh 

f3 



To 
The General Manager (Personal) 
XERaflway, Maligaon. 
Dacd i)BRT the 

Through proper channeL 

Sub. An appeal in response to transfer order No. E/283/1111130 Pt. XU (0) 
Dated 12.05.2008. from GMJP/MLG. 

Respected Sir, 	 - 

In referenced to above order I beg your permission to state that I have not working a. 
an Anesthesiologist for last 3 years. At present I am working as general duty Doctor at 
DBRT Health Unit. Though I took 02 years EOL, I gave 3 years of service in my speciality 
according to leave rule. Unfortunately I have developed Central Serous Retinopathy with 
hi!irring of vision due to strenuous work when 1 was working at LMC. 1 im mediately 

ii ed with ():thth:ilmologist of Sankard eva Nctr: lay;t at Guwahati as well 
ophuainiologisi. at Central 1-Iosphai/ MLG. Alter careful check up and investigations, they 
advice inc to avoid stressful activities relating to my eyes. I gave up my speciality to prevent 
'urther damage to my eyes. I immediately informed concerning Authority at LMG about 
my incapability to practice Anesthesia in 2005. Authority had stopped my PG allowance 
and drecteu me to work at OPD as GDMO. J.ater on vide G\'i (P)1-1LG Letter No. 
J/23!lIE/130 - Pt. \l 1 (0) dated 0 iJ3.20O6, 1 had been transferred and posted at LMG 
S;L.ft I alth U. - 

Due o my h'h N and famil r,rohlcm, I cmc to l)BI'i as mutual transf(r with Dr. 
Sr. i)\l() vicle (\i (l)I\IL(; OO.\o. 2I2006 (.\1.cd) ide .E/2831i 11/130 	PL 

Ni I U' c'ted '3, 

k 	vi;i t he , i't by id ni in kI ration at L)BRL I had b(oen directed to work at ()j) as 
seat to i)RT Health Unit to tak? over the charge and I have been 

vwrI\ nu there since March 7007. 

1nerewrc, tr ~!nsfer & posting me as an Anesthesiologist to L1G Hospital no longer 
arise becuse of ny health problem as posting to L\'IG can't serve the purpose of 
Administration. 

,2r 
- 	 •. 	 . 	'. '; 	 f 	k4 	 f 

• 	FJeice, this is my hShie request to retii'• my order of t nfe.rtnd allow me  to 
• 	work at TSK Division as GDMO. 

..YorsSincere(y, •• 

(Th Abhinav Gogo) 

JJ 	 / 	 / 
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fl$fliSfrMpy. Thbunaj 
To 

The Wnistry of Railways 	1 9 MAR Z UUJ  
Railway Board, New Delhi 
8th Sept02008 

OW8 	°nch 

Respected Sir, 

Yost respectfully and humbly I beg your 

permission to state that I have woekad as Sr.DIVD/opD at 

Lumding Divisicnal Hospital for a total period of three 

and half years. At Luning I have faced lot of health 

problems and personal difficulties. 

I have suffered certral serous retinopathy 

and retinal detachment of my eyes. Due to this problem I 

have been under regular treatment at Sankardeva Netralaya 

a t Guwahati (The best eye inStitution atNortheast) and 

central Hospital/MLG for last 4 years. Uifortunately my 

eye problem is deteriorating day, by day due to over mental 

stress and sleep disturbance at Lumding. The hot and humid 

condition at Lumding also aggravating my health problems. 

Moreover, I have my old diseased parents 

who live and settled near Tinsukia at our paternal home. 

My father is 75 years old with convulsive disorder and 

faced one episode of snake bite. He was unconscious for one 

week at ICU and fortunately recovered back to life due to 

my careful and laborious effort. My mother is 65 years old 

hypertensive, diabetic with ischemic heart disease. She is 

suffering from frequent atrial fibrillation. At their old 
age, both of my parents need careful medical and mental 

support from me. They are unable to leave their home also. 

My brothers are unernploydd and they need my support all the 
time. All of them are settled and live near to Tinsukia. My 

wife is posted at Tinsukia with our two small children(one 

LP' 

	is 8 years and one is .1. year) who need my careful support. 

Due to these problems I am facing many 

difficulties at Lumding Which is far away from my parent, 

brothers and my family. 
006 2 
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uwahsti bench 

I sha 1 1 be very thankful to you if you 

consider my posting at Tinsukia or Dibrugarh or Ledo 

on humanity ground which will be nearby to my parents 

home at Tinsukia and my family. 

Thanking you. 

Yours Sincerely 

for  
Elr.Abhinav Gogoi 

Sr. DI/POD/Lumding 
Divisional Hospital 

N.F.Failwa y 

—o—o—o_, o- 

60  
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The Hotfble Secretary, Railway Board, 	G uwaht Bench 

The Ministry of Railway, 
New Delhi. 

Dated— 11th  October2O0&. 

Ref. 	Representation dated 8th  September, 2008 regarding 
posting of Husband and wife in the same station by virtue 
of .  Railway Circular/Memorandum under the Central Govt. 
Policy. 

Sir, 

With due respect and humble submission, I beg to lay 
before your honour the. following few lines for favour of your 
honour's kind necessary action. 

That Sir, I have submitted the aforesaid representation 
before your honour to consider my prayer for posting me at Tinsukia 
or nearby where my wife has been serving in the Railway Hospital 
there as Sr. D.M.O. with minor children along with my old parents, 
Furtiie.r more of the said difficulties regarding look after my family, I 
am also suffering from serious eye trouble and has been taking 
treatment at Sankar ,De.v Netralaya at Guwahati, 

That Sir, in view of the said circumstances, it is prayed that 
your honour would be pleased to consider my case sympathetically 
and thereby pass necessary order of my posting at the same station of 
my wife at Tinsukia or nearby for the ends of justice. 

Yours faithfully, 

	

tp 1 

	

A-. 4I7ta4 

(Dr. ABHINAV GOGOI) 
Sr D.M.O., QPD, Lumding, 

	

io 
	 N.F. Railway. 

1 

To, 



To 
The General ManagerPersonnel) 
Malicaon, N.F.Railway, Guwahati. 

Dated 12-10-2008 

Through Proper Channel, 
/ 	

19 MAR 200 

Respected Sir, 
Most respectfully and humbly I beg your 

permission to state that 1 have woekéd as Sr.DiviO/OPD at 
Lumding Divisional Hpspital for a total period of three 
and half years. At Lumding I have faced lot of health 
problems and personal difficulties. 

I have suffered central serious retinopathy 
and retinal detachment of my eyes. Due to this problem I 
have been under regular treatment at Sankardeva Natralaya 
at Guwahati. (The best eye institution at Northeast) and 
Central Hospital/WG for last 4 years, Unfortunately my 
eye problem is deteriorating day by day due to over mental 
stress and sleep disturbance at Luinding. The hot and humid 
condition at Lumding also aggravating my health problems 
and condition is going from bad to worst, 

Moreover, I have my old diseased parents who 
live and settled near Tinsukia at our paternal home. My 
father is 75 years old with convulsive disorder and faced 

one episode of snake bi.te. He was Uflcoflscjous for one week 
at Icu and fortunately recovered back tc life de to my 
careful and laborious effort. My mother is 65 years old 
hypertensive, diabetic with ischemjc heart disease, She is 
suffering from frequent atrial fibrillation. At their old 
age, both of my parents need careful medical and mental 
support from me. They are Unable to leave their home also. 
My brothers are unemployed and they need my support all the 
time. All of them are settled and live near to Tinsukia. 

Due to these problems I am facing many diffi-
culties at Lunding which is far away from my parents, brow 
thers and my family. 

I shall be very thankful to you if you con 
sider my posting at Tinsukia or Dibruoarh or Ledo on humanity 
ground which will be nearby to my parent.s ho,,Ile  at Tiflsukja and my family. 

Thanking you, 

- 	'' Date-12-J. 0-2008 	
Yours $inceroly 

- r 	 Dr - 	
- t..OflOj. 

- -- 	V  
SrDWD/QPD/L Umdjn Divisjonai Hosp2taJ.NF pTv 
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Respect Sir, 

Most respectfully and humbly I beg your permission to state that I 
have been suffering from central serous retinopathy with blurring of vision 
for last 4 years. I have been under regular treatment at Sankardeva Netralaya 
(Guwahati) and C1-1/MLG for my eye ailment. Due to my eye problem I 
have not been practicing Anesthesia for last three years and worked as 
general duty doctor at health units and hospitals. Though I have tried to give 
Anesthesia to a few patients, 1 faced problem and found that patients are not 
safe in my hand at operation table. 

As we all know that Anesthesia is a practice with high risk and 
responsibility. A simple mistake or lack of concentration my lead to death of 
a patient at operation table; As my eye problem is detonating day by day due 
to over mental stress and sleep disturbances at Lumding, I find it difficult to 
give Anesthesia to patient which is a subject with high risk and 
responsibility. It will be unjustified to risk patients life at my hand. 

Therefore, I want to work as GDMO as per my initial appointment by 
UPSC in 1997. I have not taken any speciality allowance for last three 
years. 

Yours faithfully 

4 

(Dr. Abhinav Gogoi) 
Sr.DMO/LMG 
N.F.Raiiway 



Northeast Frontier Railway 
S.S.Narayanan 	Lumdiflg(Nagaon)782447(Assam) 
Divisional Railway Manager 	Tel. 	: 54000 (Rly) 

Tel. 	: 03674 -263362(B$NL) 

Fax. 	: 03674— 263362(BSNL) 

: drIma.railnet.aov.in  

No .LD/AdWDTRW/08  

CMD/?JLG 

N.F .Bailway. 

PdVfltfl9l'8JV Thbunal 
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Dated 30.10.2008 

Stib:-Anesthetist at Railway }ospital Lumding-
Representation from Dr.A1•hinav .  Gogoi,Sr.D/L. 

There was no Anesthetist in Railway Hospitai,Luinding 

for a very long time and consequently no major operations could 

be carried out at this Hospital. There was persistent demand 

from the Unions for posting of Anesthetist at Lumding Railway 

Hospital. Although attempts were made to post GIP as Anesthetist 

but the same did not succeed as there were no takers for the 

sa...me.•Finally orders were issued posting Dr.A.Gogoi,$r.D1v0 

as Anesthetist iA Railway Hospital, Lumding vde Office Order 

No. 11/2008 (Medical) circulated vide No. E/283/III/130 Pte 

xi(o) dtd 12.5.08. Dr. A.Gogoi joined Luinding Raiibay Hospital 
on 02.6.2008. Since hisjoining 3J operations (22 major &. 

9 minor) were carried out in LMG Railway Hospital under general 

anesthesia given by Dr.A.Gogoi. 

Dr.A.Gogoi has submitted a representation. dtd 20.10.2008 

whereinhe has stated that he tried to give anesthesia to few 
patients but faced problems due to eye problems (central serous 

retinopathy with blurring of vision) & found that patients are 

not safe in his hands on the operation table.. He has therefore 

requested for being posted as DGIVD as per initial appointment 

by UPSC. The represenation is enclosed. 

• 	 ... 2 

II 	 . 	______ 	 •• 	.•..• 
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Annxure-. contd. 
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It appears Dr.A.Gogoi is not confident in 

administering anesthesia and hence it may not be in 

the interest, of administration to retain him as 

Anesthetist at LMG Bi.y.Hospitai. 

In view of the above, it is requested that a 

qualified Aesthetist may kindly be posted to. this 

Hospital so as to avoid any complaints from the Unions. 

DA : As above. 

(S.s.Narayanan) 
DRtLMG 

c/—Secy. to GM for kind information 	. .. 

of GM. 

—0-0-0.- 

0 Onozo~ 4: 
0 0 
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N. F. RtJL1Ay 
Office of the 

LC 	615 	 General lanar (P) - 	
Mligaon,iwj1j_11• Na. E/53/O Pt. 1111(c).. 	 - 

bated 28_2005 

To 
GM( CON )/MLG, AG4/14LG & ethers. 

Suh:_Qonduct of aRa11-ay servant in rulatj0n to the 
proper maintuncace of his faly. 

copy of Railw3 	
aan a lCtter NO.E(L&)2005/GS 1-1 dated 12.4.2035(j61 1,16 .62/2005) 	
the abvü 1entinyj subject is for rded for infornnatjrrn and flucesaci'y. action pleana. This may be circulated 

vidaJy - -: 	 -'rt officers/stj under ycur control. 

Sd/ 
(p. Sark) 

	

& 	• 
for Ganeral Manager(p )/-. (coçy of hallway 	

a letter No.E(L&)2/s i dt. • 5) 

SUb:_duct of a Rilay ervant i  m 	 rel5tipn to the proer aintenan ce of bI faatiy. 

of failure of ily.survant to 'ok 	the cooper 
matnican c

e of their fanjlie3 }iave co-me to notice f the Lard It h 
	Leen 

netjd that in 	st canes, hnilwcy avoId to 	vectjt0 theee instcnc/ complaintu end t take 	
action ther5 on thu ground that these are alfajrs of th 

cannot Interfere an ouch. 	
e iilway ser 	ca t d rnjl1 cdmistratin 

2. 	
In this connection it i c)•rjfjJ that It is th respoaiaiflty af the railway eloyuws to look .aLur te fnli 	falling ich they car be taken up for 	latinr, 

 1S (Conduct) Ieilc-s, 1% for ouch conduct unLaeLi 	
of a railway servant. llc-gleai by a ai1way CLye of hi3 

	fe 

	

Owe 	

and 
fantly in a manner unbecojn af r0ilway aervant._u1d 

be regarj SO 
:7/"  

 Ufcjent reanon to justify cti 
	being tsJc 	ayainst him under 

ri0 6 of 3 (t& 	ile, 1968 	 • 

	

• J - 	3. 	Inotanu/op1t c-f the feilu of hi1w5y pl 	to look often- their fli5 my,theref 	
La tnveotigated invariably cad itaLle action be takca in 11 those CaSes 	ere the 	 are - pri 	faaio 

e3taL33h 	during th invuotigtjo 	- 	- 

Fleano -acknowlciJ 	receipt 

(. Vij 	N) - 	
• y.fireCt • 	• Railway ocrd. 

E-ated J/ g105  3 	
for inlfcroatj0m end 113$ary ctjcn toe- 
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NO.28034/7/5E5ft (A) * 	

GOVERNMENT OF INDIA 
MINISTRY OF PERSONNEL PUBLIC GRIEVANCES AND PENSIONS 

(DEPARTMENT OF PERSONNEL & TRAINING) 

New Delhi dt: .4.86 
OFFICE MEMORANDUM 

Sub: Posting of Husband and Wife at the same station. 

The question of formulation of a policy regarding the posting at the same 
place of husband and wife who are in Government SerViCe or in the service of Public 
$ector undertaking has been raised In Porliamont and other forums on aovorøl • 	

casions. Government's position has been that requests of Government servants and employees of public  
receive sy 	 sector undertakings for posting at the same station usually 

mpaLnetc Consideration and that such case is decided on merits keeping 
ii view the administrative requiremer. 

2 	
The Government of India have given the utmost important to the nhancement of 

women's status in all sectors and all walks of life Strategies and 
olicies are being formulated and implemented by different Ministries of the Central 

3oyernment to achieve this end. It has also considered necessary to have a policy 
which can enable women employed under the Government and the Public Sector 
iJndortakirig to discharge their responsibilities as wife/mother on the one hand and 
productive workers on the other, more effectively it is the policy of the Government • 

	

	
that as far as possible and within the constraints of administrative feasibility, the 
'husband and wife should be posted at the same station to enable them to lead a 

life and to ensure the education and welfare of their children. 
: 	 3 	

In Feb. 1976, the then Deptt. of Social Welfare had issued a circular DO 
letter to all Ministries and Departments requesting them to give serious 
âonsjderatjon to the question of posting husband and wife of the same station. • 	
However, representations continue to be received by the Department of Women's . Welfare in the 

Ministry of Human Resource Development from women seeking and r 
 frterventjon of that Department for a posting at the place where their husbands are 

posted It has, therefore, now been decided to lay down a broad statement of policy 
• .last with regard to these employees who are under the purview of the Central ' 1l
?Góérnment/pub,ic Sector undertakings, An attempt has, therefore, been made in the 

fOilj0 Paragraphs to lay down some guidelines to enable the cadre .. cfro1ling 
authorities to consider the requests from, spouses for a postings at the same s'uo 	

At the outset, it may be clarificd that it may not be Possible to bu rg 
ç ,every category of employee within the ambit this policy as situations of husbafld/wife 

ther 	
e 

pIoyment are varied & manifold The guideJine given below are b 	
'efore iiluctrtive and not exhaustive Govt desire that in all other cases the 
cadre conti oIling authority should Consider such requests with utmost sympathy. 

 

Contd ... 2/. 

 

- 
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;4. 	The pta sses of cases that may arise, arid the guideline for ealing 
of case, are given belocv-   

	

1) 	Where the spouses belong to the same All India Service or two of the All India 
Services, namely lAS, IPS and Indian Forest Service (Group 'A) 

- L 

The spouses will be posted to the same cadre by providing or a cadre transfer of one 
spouse to the cadre of the other spouse subject to their not being posted by this process to 

dheir home cadre Postings within the cadre will of course fall within the purview of the 
i State Government ............. 	• 

c 	 Where one spouse belongs to one of the All lnaia Services and the other spouse 
ngs 	, one of,the Central, Seriices - 

I 	. 

' 	The cadie controlling authority of, the Central Service iiiay post the ocer to the 
:station, or if there is no post in that station to the state where t4 other spouse belonging to 

the All India Service is posted. 

Where the spouses belong to the same Central Service 
• 	 . 	t:' 	I 

The cadre controlling authority may post the spouses to the same station. 
• 	., 'iv). 	Where one spouse belong to one Central Service and the other spouses belongs to 

.5aciother Central Service: 
• 	

•.-•:;' 'S-:.:.. 

I 	The spouse with the longer service at a station may apply to the appropriate cadre 
controlling authority and the same authority may post the said officer to the station, or if 
there is no post in that station to the State where the other spouse belonging to the other 
Central Service is posted 

. 5 q 

	

4" v) 	Where one spouse belongs to All India Service and the other spouse belongs to a 
TA I 1rublic Sector Undertaking - 

U f r 	 . 	 , 

iNiP 
lfle 1 spcuse employed under the.Public Sector unde -taking may apply to the 

ornpetent authority and said authority may,  post the said officer to the station or if there is 
)o?post under the PSU in that station, to the state where the other spouse is posted 

	

jLvi) 	Where one spouse belongs to a Central Service and thp other spouse belongs to 

.5 ..  

MEN, The spouse employed under the PSU may apply to the c'mpetent authority and the 
said authority maypost the officer to the statior if there is no ost under the PSU in that 
station to the state where the other spouse is posted If, howeyer, the request cannot be 

because the PSU has no post In the said station/State then the spouses belonging 
itothe Central Service may apply to the appropriate Cadre ContrQlllng authority and the said 

lltauthor ity  may post the said officer to the station or if there is no post in that station, to the 
State where the spouse employed under PSU is posted 

Contd...3!- 

1: 

/• 

5.. 

.•5r 

r1 

.5.. 

- 5 
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• VIE) 	
Where one spouse is employed under The Central Government and the other • spouse is employed under the State Government 

The spouse employed under the Central Government may apply to the competent 
,,,,),-,authority and the competent authority may post the said officer to the station of if there is no 
• post in that station, to the State where the other Spouse is posted. 

As will be seen from the iHustrations given above they do cover all Possible 
dategories of cases which may arise. In fact it is not possible to anticipate all the categories 
of cases. Each case, not covered by the above guidelines, will have to be dealt with 

•keeping in mind the spirit in which those guidelines have been laid down and the larger 
objective of Csuring that a husband and wife are, as far as Possible and within the 
Constraints of administrative convenience, posted at the same station, 

	

•6. 	
Ministr, of Finance etc. are requested to bring the above instructions to the notice of 

'all admjnistratj.ie authorities under their control and ensure compliance 

	

7. 	'In so 4
ar as persons seMng in Indian Audit and Accojnts Department are 

coflcerne tese orders issue in consultation with the Cornptrofler and Auditor General of !fltha 

	

8.' 	This issues with the concurrence of the Department of Public Enteqrjses 

100 
SdI. 

I. 	 (AARTIKHOSLA) 
sit. Secy. to the Govt. of India 



- 
- 
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No.28034/2/97"Estt. (A) 
Government of India 

Ministry of Personnel, Public.Grievances & Pensions 
(Department of Personnel & Training) 

New Delhi, the 12th  June, 1997. 

OFFICE MEMORANDUM 

Sub : - Posting of husband and wife at the same 
station! 

The, undersigned is 
the subject mentIoned' abovi 
detailed guidelines vide O 
dated 3.4.86. The Fifth Ce 
now recommended that ni 
instructions regarding the 
wife at the same station n 
has also recommended tha 
instructions should be wi 
exist in the organization 
husband and wife may invari6 
order to enable them to leac 
look after the welfare of  

directed to say that on 
Government had issued 

No. 28034/7/86-Estt. (A) 
Ltral Pay Commission has 
t only the existing 
Leed to post husband and 
ed to be reiterated, it 

the., scope of these 
enéd appropriate level 
t the same station, the 
)ly be posted together in 
a normal family life and 
the children, especially 

1LJ...L Lfle 	(I1J..LUII1 	dL' 	lU UI 	cyt. 

2. The Government, after considering the matter, 
has decided 	to 	accept this recommendation 	of' the 
Fifth Central Pay Commission. Accordingly, it is 
reiterated that all Ministries/Departments should 
strictly adhere to the guidelines laid down in ON 
No.28034/7/86-Estt. (A) dated 3.4.86 while deciding on 
the requests for posting of husband and wife at the 
same station and should ensure that such posting is 
invariably done, especially till their children are 
10 years of age, if posts at the. . appropriate level 
exist in the organization at the same station and if 
no administrative problems are expected to result as 
a corlsequenL.e. 

It is further clarified that even in cases 
where only the wife 'is a Government servant, the 
concession elaborated in para2 of this O.M. would be 
admissible to the Government servant. 

These instructions would be applicable only 
to posts within the same department and would not 

• . apply on appointment under the Central Staffing 
Scheme. 
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A copy of this Department's OM No.28034/7/86- 
Estt. (A) dated 3.486 is enclosed for ready reference 
and guidance. 

Hindi version of the OM is enclosed. 

• 	 Sd!- Illegible. 

(Harinder Singh) 
Joint Secretary to the Govt. of India 

• 	 Tel. No. 301 1276. 
To, 

 

 
 

All Ministries/Departments of the Government 
of India. 
Department of Women & Child Development. 
The • National 	Commission 	for • Women, 
4,Deendayal Upadhyay Marg, ITO, New Delhi. 
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Annexure-V 

GOVERNMENT OF INDIA (BHARAT SARKAR) 
MINISTRY OF RAILWAYS (BAIL MANTRALAYA) 

(RAILWAY BOARD) 

NO. E(0)III 98 PL/4 	 New Delhi, dtd. 8.5.98. 

The General Managers 
All Indian Railways including Production Units 
(As per standard List ('A'). 

Sub : Postinq of Husband and Wife at the same 
station, instructions in respect of 
Group 'A' and 'B' Railway Officers. 

The Fifth Central Pay Commission has 

• recommended that not only the existing instructions 

regarding the need to post husband and wife at the 

same station need to be reiterated, but the scope of 

these instructions should also be widened to include 

• the provision that where posts at appropriate level 

exist in the organization at the same station, the 

husband and wife may invariably be posted together in 

order to enable them to lead a normal family life and 
look after the welfare of the children, especially 

till the children are 10 years of age. 

2. 	The extant instructions in regard to posting 

of husband and wife at the same station are contained 

in Department of Personnel and Training O.M. No. 

28034/7/86-Estt(A) dated 3.4.86. DOP&T vide their 

O.M. 	No. 	28034/2/97-Estt(A) 	dated 12.6.97 	have. 

conveyed Government's acceptance of Fifth Central Pay 

Commission's recommendation on the subject and have 

reiterated that guidelines laid down in their G.M. 

dated 3,4.86 should he strictly adhered to while 

deciding on the reque ftq of posting of husband and 

wife at the same station. 

- 
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Ministry of Railways 	ed that 

DOP&T's guidelines as laid down in their O.N. 

No.28034/2/97-Estt(A) dated 12.6.97 (copy enclosed) 

should be followed mutatis mutandis in case of Group 

'A' and 'B' Railway Officers also, subject to psots 

at appropriate level being available at the relevant 

station and no adxtinistrative problem arising out of 

such p05 t I ng s 

Receipt of these instructions may be 

acknowledged. 

Sd/- Illegible. 
A.C. BAKSHI 

Enclo : As above. 	JOINT SECRETARY (G) 
RAILWAY BOARD. 

• 	-I'. 
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